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(b) if so, the tetal quan‘ity of such
stocks; and

(c) whether investigations are be-
ing carried out to find additional ex-
port markets for those stocks?

Tae MINISTER ror COMMERCE
AND INDUSTRY (SHrr T. T. KRISHNA~
MacCHARI): (a) and (b). Our principal
exports of tobacco, grown in Andhra,
are of the Flue Cured Virginia type.
Other varieties have very limited
export demand. According to informa-
tion available. the unsold stocks of
Flue Cured Virginia Tobacco in the
Andhra area are understood to be
negligible. The total stocks of tobacco
in the Andhra area has been estimated
at 175 million 1bs. on 30th September
1955.

(c¢) As there is hardly any accumu-
lation of the expor‘able types of
tobacco in the Andhra area, the ques-
tion does not arise.

CZECHOSLOVAKIA’S OFFER TO SET Up A
STEEL PLANT IN INDIA

189. Surr M. VALIULLA: Will the
Minister for TrRoN AND STEEL be pleased
to state:

(a) whether it is a fact that Cze-
choslovakia has made an offer to set
up a steel plant in India; and

(b) if so, what are the terms of the
offer?

Tue MINISTER ror IRON anND
STEEL (SurrT. T. KRISHENAMACHARI):
(a) No, Sir. There was no specific
offer from Czechoslovakia.

(b) Does not arise.

HANDICRAFTS EXHIBITIONS AND SHOW=-
Rooms ABROAD

190. Surt M. VALIULLA: Will the
Minister for COMMERCE AND INDUSTRY
be pleased to state:
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(a) the names of the foreign exhi-
bitions in which the handicrafis of
India have been displayed during the
year 1955-56;

(b) the names of the cities abroad
in which show-rooms are maintained
by the Government of India; and

(¢) how many show-rooms Govern-
ment propose to open during the years
1955-56 and 1956-57?

Tae MINISTER ror COMMERCE
anp INDUSTRY (Surt T.T.XpriSHNA-
MACHARI): (a) and (b). A statement
is attached. [See Appendix XI,
Annexure No. 55.]

(¢) Three during the year 1955-56
and two during the year 1956-57.

THE PREVENTION OF CORRUP-
TION (AMENDMENT) BILL, 1955—
continued.

Surt H. C. MATHUR (Rajasthan):
Mr. Chairman, you know I have never
spared any opportunity on the floor of
this House to plead for the cause of
the Government servants whenever it
was necessary. I have advocated that
they must be given a full sense
of security, that their condi-
tions of service must be improved,
that necessary and adequate steps
must be taken to give them a sense of
independence and to draw the best out
of them. I have also never hesitated
to sav that we have in Government
service persons who have transparent
integrity and ability. But the unfor-
tunate fact remains that they are
very few and corruption is rampant
among the Servides. Now, we have
had before us this Prevention of Cor-
ruption Act for a long time and here
is this Amendment Bill. I would like
to know from the hon. Minister
whether he feels that he will be able
to handle the situation in hand in an
adequate manner with these provi-
sions in the Bill. The undisputed fact
is there that corruption is rampant.
The various enquiry committee reports
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are in our hands. The Railway Cor-
ruption Enquiry Committee has plac-
ed in our hands very authenticated
material which leaves us absolutely
in no manner of doubt. It tells us how
wide-spread oorruption is. And the
sadder part of the story is that this
corruption among the Services, like
indiscipline among the students, has
been growing ever since 1947 when the
Congress Government took the reins
of the Government in their hands.

What are the reasons? How can
you combat it? How far will this
Bill help us in this matter? That is

the question. Mr. Chairman, we used
to be inspired when the leader of
the Congress Party—you may call him
leader of the country with all pride—
used to tell us that the black-marke-
teers would be hanged by the neck.
But now the Congress has been in
power for over seven or eight years
and that great leader is at the head of
this Government. Nobody can deny
that charge. After all, what are the
reasons?

The fact is that instead of hanging
the black-marketeers or profiteers or
rackete‘;"s, instead of punishing them,
the Government hugs them. They
hold office in the Congress organisa-
tion.

Surr H. P. SAKSENA (Uttar Pra-
desh): May I know, Sir, whether Con-
gress and corruption are synonymous?

Surr H. C. MATHUR: That unfortu-
nately is so and we very much regret
it.

Mgr. CHAIRMAN: He will answer
all those things.

Mr. Datar is noting them.

Surr H. C. MATHUR: I do not care
whether the Congress Party goes cor-
rupt or not. But the future of this
country at the present moment is tied

to the apron strings of the Congress
and we cannot permit the country to
go down that way. I want to bring
all these facts to the notice of the
House. Will the hon. Minister who
sits there deny this fact? This is the
treatment which is being meted out to
the profiteers and the racketeers.
That is the entire difference which
has come in the conduct of affairs and
which is responsible for the present
state’ of affairs. These Bills would be
absolutely of no avail whatsoever. My
falith in the integrity of the Congress
in its earnestness to combat corruption
was rudely shaken when we were
discussing the Companies Bill in this
House and about party funds.

Surr H. C. DASAPPA (Mysore):
May I rise on a point of order, Sir?
Is it open to an hon. Member of this
House to speak of any political
party? The Bill brought by the
Government is before the House. It
is open to the hon. Member to take
the Government to task and to divert
all his attacks against the Govern-
ment? Is it open to him to refer to
the working of a political party?

Surr H. C. MAThUR: I am refer-
ring to the Companies Bill which was
brought by the Congress Government.
I will just give you reasons how this
matter is directly connected with the
Bill before us.

L] L] * » * * L * *

Mgr. CHAIRMAN: I am anxious
that you must be responsible in your
statements and not indulge in gene-
ralisations and attack political part-
ies.

» - * ] [ ] L] - L [ J

Suarr H. C. MATHUR: Every Ses-
sion we get some piece of legislation
which is intended to give the coun-
try the impression that the Congress.
Government is going all out to com-
bat corruption, while the fact is the

*Expunged by order of the Chair.



1947 Prevention of Corruption [ 8 DEC. 1955 ]

other way. It 1s the most unfortu-
nate experience. We have been
wanting to s.rengthen the hands of
the Government. Whenever they
come with such plece of legislation,
we give them the fullest support on
the floor of this House. We have
strengthened the hands of the Gov-
ernment 1n all flelds. And we have
certamnly a right to know whether
these are only just to cover therr
misdeeds behind corruption, because
that has been our experience and if
you will permit me, Sir, I can place
before you concrete instances.

Pror G. RANGA (Anhdra): That
is much better instead of mentioning
names.

Mr. CHAIRMAN:
avold such statements

You should

Pror. G. RANGA: Not personal.
He can mention the number of cases
instead of generalisations.

Mgr. CHAIRMAN: There are other
people to speak; let him go on.

Surt H. C. MATHUR: Sir, what I
submit is this. Let us not fool our-
selves and the country. You cannot
befool all people for all time. It
should be obvious to anybody with a
little sense in his head that these
pleces of legislations play a most
insignificant role in combating corrup-
tion. What 1s necessary 1s dynamic
effort on the part of the people who
are in a position to do that on the
one hand and the administrative
machinery on the other. Then only
can you catch hold of a few cases
here and there and bring them under
the opera‘ion of these laws. But if
you have an efficient machinery on
the administrative side, you can do
tremendously. You were not here,
Sir, and I was just pointing out on
the floor of this House that this is
exactly what the Government will not
do 1 gave a concrete imstance about
the Railway Corruption Enquiry
Commuttee. They made a very
healthy suggestion to combat corrup-
tion and most unfortunately, that
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suggestion has not been accepted. I
asked a question here on the floor of
the House the other day whether
they have accepted the recommen-
dations of the Railway Corruption
Enquiry Committee on this particular
matter on the administrative side.
They wanted that there should be an
officer equivalent to a semior adminis-
trative officer who should be drawn
from other Departments, who should
not belong to the Railway so that he
can be independent and can have no
fear of the General Manager He
can take action against the senior
and junior scale officers and agamnst
departmental heads and he can go on
independently Let him be {ransfer-
red from another ministry and be
subordinate only to the Railway
Board. But that recommendation is
not accepted And what has the hon.
Minister done about 1t? A senior
scale officer who 1s under the General
Manageyr, who is junior to all the
departmental heads, who 1s junior to
the senior administrative officer, who
15 junugr to the Deputy General
Manager—do you expect that that
officer will be able to act with any
real independence and combat
corruption? What is the use of all
these blessed enquiries which you
are conducting? With all the high
dignitaries and important Members
of Parliament, high officers, put on it,
the Enquiry Committee, submits the
report, but this is the fate that it
meets with So I have got reasons
with me to say that the Congress is
not at all earnest 1 combating
corruption and they are only coming
with these measures just to delude
and deceive the country.

12 Noon.

Surr J. S§ BISHT (Uttar Pra-
desh): Mr. Chairman, 1 whole-
heartedly support this Bill which is
a continuation of the previous {wo
Bills—Criminal Law Amendment Bill
of 1952 and the Prevention of Corrup-
tion Bl I was very much surpris-
ed to hear the speech of Mr. Mathur.
If I remember correctly, he is an ex-
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official of the Jodhpur State. He has
a pretty long experience of 25-39
years of bureaucratic machinery. I
thought that he would bring a judg-
ment to bear on this Bill in a cons-
tructive manner. But, I believe,
sitting on the opposition benches the
temptation was too strong for him and
he went on making all sorts of irres-
ponsible remarks, not only against the
Government officials, who are not
present here, but also against the
Congress Party which has nothing to
do with this Bill so far as corrup-
tion is concerned.

In this connection I would invite
his attention to the report written by
an American expert, Mr. Appleby, who
made a thorough investigation _into o
administrative machinery. Hones%’
demands that he should stduy that
report and see what. Mr. Appleby says
about it. In his report, Mr. Appleby
says that the Government of India is
one of the 12 best and least corrupt
Government’s in the world, Well,
Mr. Appleby was not bound to give
that report....

Surt H. C. MATHUR: It is a certifi-
cate,

Surr J. S. BISHT: or that
‘certificate’ to India. I do not say that
there is no corruption in this country.
We know that ther: is corruption in
this country, but that is another
point. Much of what Miss Mayo said
in her book ‘Mother India’ about India
was not wrong; it was correct, as
Mahatma Gandhi very correctly said
that it was a drain inspector’s report.
While I was listening to Mr. Mathur
I was reminded of that report. It
all the officers, all the heads of
Departments, all the Secretaries and
all the Ministers are corrupt, I wonder
who is running the administration of
these 360 million inhabitants of
India! It is nat running as efficiently
us your Jodhpur or Rajasthan States?

If you look to the figures of report
of crimes—how many crimes are
committed, how many of them are
reported—you will find ‘hat ours
is a record which comes within half-
a-dozen of the best world records so
far as the committing of crimes and
the bringing to justice of the crimi-
nals is concerned. Fven coun‘vies
like the United States of America
are far behind. Even France is
notorious for the bad criminal
administration of the country. In the
face of all these figures, to say hat
the whole system is corrupt, is defa-
matory. Tn fact, we may differ on
political grounds, we may differ on
ideological grounds, we may have
different approaches to a certain pro-
blem, but to pass defamatory remarks
against our Government is defaming
the whole country. No legislator will
bring such charges against their
countrymen in the various branches
of the Government.

Now coming to corruption, as far
as we know, about A class officers,
i.e., officers of the All-India Services
whether in the Army, Police or Civil
Service, there is very little complaint.
There may be cases here and there,
one out of a thousand. You cannot
help that. In no system of Govern-
ment can you find 100 per cent.
honest people. So far as the Provin-
cial Services are concerned—which
are known as State Services—there
too the complaint is very little Only
in certain subordinate ranks corrup-
tion is found. These cases of corrup-
tion may also be called cases of
ordinary tipping. It is not corrup-
tion; it is a sort of ‘Bakhshish’. To
give an example of such cases. You
go to a court of law. You want the
copy of a judgment. Ordinarily the
rule is that you make an application
and in your turn you get your copy.
1 For any urgent copy also you can
( give an application. But there are

a number of people who want urgent
copies. Now the typist is sit*ing
’ there. Some people are so impatient
[ to get their copies on that very day,
i and they have so much money that
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they pay something and get a copy
that very day. This is just an
illustration of corruption. You go to
the Railway Booking office. You
want a First Class or Second Class
reservation. When nobody asks for
it you give some money to secure a
seat as soon as there is a vacancy.
This sort of corruption, I admit, there
is, but it is not real corruption. It
is just a sort of tipping. Where-
ever there ig real corruption, I think,
the hon. Deputy Minister will be able
to give facts and figures about it.

I know of Uttar Pradesh, for ins-
tance. In one single year, I think,
about 150 officials of the Police
Department were either suspended,
punished or prosecuted in courts of
law. What more do you expect from
the Government?

Formerly, offences under sections

161, 162, 164 and 165 were non-
cognisable, but now the Government
after passing this Criminal Law

Amendment Act, has made all these
offences cognizable. Not only that,
Government has gone further by
adding Section 165A to the Criminal
Law Amendment Act of 1952, which
says, “Whoever abets an offence
punishable under Section 165 in con-
sequence of abetment shall be punish-
ed with imprinsonment of either des-
cription, for a term which may
extend to three years” and so on and
so forth. So that not only offence of

corruption but its mere abetment
has been made an offence.
Over and above that, instead of

the offences being tried by ordinary
Magistrates, Government has appoint-
ed special courts with Special Judges
to try those cases as warrant cases.
This new Bill brings in also those
people who were not roped in by the
previous Bills, namely people who
abet, that is to say, agents or go-
betweens and other people who want
to exercise their influence over pub-
lic servants and induce other people
to pay them for exercising that influ-
ence. All these people are being
roped in into this law. Mr. Mathur

106 RSD.—3
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completely forgot that India is not a
dictatorial or totalitarian regime
when he recalled somebody saying
that an offender should be hanged by
the lamp post. How does he say
that? Nobody can be hanged by the
lamp post unless you establish a
dictatorial regime. Is it the policy
of the democratic party of which he
is a prominent member? Is it proper
in a democratic regime to hang any-
body alleged to be corrupt? What
is the method by which you are
going to say that such and such a
person is corrupt? You should have
some ten or twelve people who
should say that such and such person
is corrupt and you should hang him.

The Constitution of India lays
down......
Sart H. C. MATHUR: I never

asked for hanging them but I do not
wish to embrace them.

Surt J. S. BISHT: You made a
reference that the great leader of this
Party had once said that the man
would be hanged by the lamp-post.
What I say is our country has a
Constitution and we are all governed
by that Constitution. There are cer-
tain fundamental rights. Even the
corrupt man has got a right to be
tried by a proper court of law.
Then there are courts of appeal.
However anxious a Government may
be to punish an offender, you have
to follow certain procedure. You
have got to have certain reports,
you have got to make certain investi-
gations, you have got to have certain
evidence, and you have got to pre-
sent that evidence before a special
judge, and then only the judge can
be able to find out whether there has
been really corruption or not. Sir, I
have had the privilege or the honour
of conducting many of such criminal
cases, and I know how very difficult
it is to conduct such cases. It is all
very nice to say here in Parliament
that we should catch hold of the peo-
ple and send them to jails. But you
just go to a court of law and prove
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and establish by evidence that a parti-
cular man has committed that offence
of corruption. It becomes almost
impossible to do it, because of a very
simple reason. Take the case of the
engineering department. The con-
tractor stands to gain by the amount
of money he pays to the overseer or
to the engineer. Now do you expect
that man to come before you and
say “Oh, I am going to pay him so
much, you please come and witness
it.”? It never happens. It only
happens when somebody falls out,
just as in the case of dacoities some-
times some dacoits fall out on the
question of division of the spoils. It
only happens when a contractor does
not pay the promised amount of
money. It is only in such cases
where there is a fall-out among those
people that you can get them as wit-
nesses. Then, Sir, there is another
difficulty. On account of certain
enmity between them, it sometimes
becomes very difficult to convince
the judge that the man who is going
to be an approver or who is going to
help the prosecution side in getting
that man convicted is a disinterested
witness. Out of hundred or even one
thousand cases, it will be almost
difficult or impossible to get ten cases
where people go to the authority or
the police bona fide to help the pub-
lic administration or to eradicate
corruption. That never happens.
They go only when they themselves
lose, because they were in conspi-
racy with those people and were
expecting something from the illegal
gratification. Therefore, Sir, I sub-
mit that the difficulty does not lie
with the Government or with the
machinery for the prosecution of
these cases. The difficulty lies only
in the fact that in these matters of
corruption, it is almost difficult to get
the necessary evidence. I have seen
cases where the magistrates them-
selves were present behind the
purdha, and the money was marked.
And even in those cases the judges
were not satisfied with the prosecu-

tion case. And in fact, the Allahabad

High Court has definitely ruled that
it is wrong for the magistrates to be
involved in the investigation of these
cases, because they will, later on be
called upon to try those cases, and it
is wrong for the judiciary to get
itself implicated in these investiga~
tion proceedings and become part and .
parcel of the prosecution machinery.
These are the difficulties in a coun-
try which is governed by a constitu-
tion, which is governed by the rule
of law, and where there are proper
courts to bring these types of offen-
ders to book. I therefore totally
repudiate the charges levelled by
Mr. Mathur with regard to the lapses
of the Government in this matter.

The second point is that he was

referring again and again to the
Railway Corruption Enquiry Com-
mittee’s Report. I believe, that

Report came into:ﬁands only very
recently, about two or three months
ago. Well, the Government have not
got a magic wand to be able to eradi-
cate all corruption within two or
three months’ period. The Report is
being examined, and I believe, as the
hon. Railway Minister made it clear
in his speech here at the time of the
Railway Budget, they are going to
have a special police cadre for that
very purpose to investigate these
points, and special officers are being
deputed to get hold of all those cases.
But even so, I submit that it will
take some time. It may take five
years or it may take fen years,
because much depends on our social
structure. Things will be easier
when we have attained the goal of
the socialistic pattern of society,
when people have got better educa-
tion and a better social structure, and
when people are provided every-
thing, from cradle to the grave, and
they have got no anxiety that if
they are ill, their families will not
be looked after properly.

[Mr. DepuTYy CHAIRMAN in the Chair]

Then, Sir, my hon. friend, Mr.
Mathur, was making an allegation
that corruption has increased since
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the Congress Government came into
power in 1947. Well, that allegation
is totally incorrect. I think he knows
that the corruption has increased in
this country no doubt, but it has
increased with the advent of the war,
when there were shortages and con-

frols through rationing. And the
then Government had to recruit
people on a mass scale. There was

no time to test those people and find
out their past and all that. And
moreover, those people had to be
recruited on a temporary basis. That
was the misfortune about it, which
could not be helped at all. The staff
of the Rationing Deparfment and the
other temporary departments was to
be recruited on a temporary basis by
the then British Government, who
were only anxious to win the war.
There were all kinds of shoitages
and there was also inflation, and those
things helped to increase corruption.
Corruption has nothing to do with the
Congress Government which came
into power in 1947, And I think it was
Sir Jagdish Prasad, a Member of the
Executive Council, who once
remarked that the worst thing that
the war had done was that it had
corrupted the youth of the country.
That was the only point, and now to
put that blame of the war on the
Congress Party is very unfair indeed
for a political opponent of that Party.
As T said, it was....

Surr T. BODRA (Bihar): Since
how long are the Ministers having
palatial buildings worth lakhs of
rupees in Bombay and Madras?

Surr J. S. BISHT: Sir, if there are
any specific cases , let them go to the
police and make a report. Why do
they take shelter on the floor of this
House? Why do they take advantage
of the immunities and privileges
granted to them here in Parliament?
They can go and get the cases
investigated into.

Sarr T. BODRA: It is being investi-
gated into.

Surr J. S. BISHT: If Mr. Mathur
has got any case in view, let him

go to a court of law and face the
defamatory proceedings, or make an
allegation in a newspaper. But just
to take shelter behind these immu-
nities and privileges and make gene-
ral and vague remarks against the
Congress Party or against the big
officers is, I say, quite unfair.

Suarr H. C. MATHUR: Mr. Deputy
Chairman, I strongly object to the
observations that I am here taking
shelter......

Pror. G. RANGA: And why should
we not take shelter behind the pri-
vileges? These privileges are intend-
ed for some purpose.

Sarr J. S. BISHT: To make an
attack against the whole Party is, I

say, wrong. ‘To say that all the
Heads of Departments are cor-
rupt......

Smrr H. C. MATHUR: Who has

said that?

Smrr J. S. BISHT: Anyway, that
is a mafter of opinion. But I think
such general remarks should never
be made.

Mr. DEPUTY CHAIRMAN: Mr.
Bisht, this Bill has a very limited
scope. It only seeks to amend cer-
tain procedural sections. You are
going far beyond the point.

Sarr J. S. BISHT: Sir, T would
never have made that reference, but
tha hon. Member from the Democra-
tic Party benches made those sweep-
ing charges against every body, in
spite of the warning given by the

Chairman that such general and
irresponsibfle remarks should not
be made. That is why, Sir, T was

compelled to make these remarks.

Now, Sir, with regard to this Bill,
I must say that it is a very simple
Bill and all that it does is that it
brings in these twd or three sections
that were left out before. Now these
offences have been made cognizable
and they will also be tried by the
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courts of the special judges, that the
State Governments are entitled to
set up for the trial of these cases.
And I have no doubt that in gourse
of time—it may take ten or ﬁ.gen or
twenty years—corruption will be era-
dicated from this country. But in
any case, it is not so bad and horrid
as my hon. friend tries to make out.

Surr R. P. N. SINHA (Bihar): Sir,
on a point of elucidation Mr. Bisht
has told us that he was connected
with many corruption cases. 1 just
want to know whether he was con-
nected with them as a defence
lawyer or......

Mr. DEPUTY CHAIRMAN: That is
not necessary.

Surr J. S. BISHT: I was prosecutor
on behalf of the Government.

Surt H. P. SAKSENA: May I sub-
mit, Sir, that my friend, Mr. Ranga,
is anxious to speak before I speak,
and therefore you may kindly allow
him to speak first.

Mr. DEPUTY CHAIRMAN: You
are the loudest to complain that you
do not get a chance to speak.

Surt H. P. SAKSENA: If you had
thought that I had any manner of
complaints, I am afraid you mis-
understood me. It was not a com-
plaint.

Mr. DEPUTY CHAIRMAN: 1t
does not matter. Let us hear you
first.

Surt H. P. SAKSENA: 1 read the
proverb long ago that those who live

in glass houses should not throw
stones at others. I feel that it is very
appropriate and applicable to this

moment while we are discussing the
Prevention of Corruption (Amend-
ment) Bill. I am not here to defend
the Congress Party which was
assailed in the most merciless
butchering and sla_ugtering manner,
because it is only the truth that
pinches; untruth or falsehood does
not produce any effect at all, anc

even if some effect is produced, it is
only temporary and it does not last
long. Sir, I invite all those who
complain of corruption in the Cong-
ress administration to have a little
bit of introspection and see how far
they themselves are corrupt and
how far they contribute towards the
increase of corruption in the present-
day society. If I succeed in getting
a thousand maunds of cement and
sell a few hundred bags in the
blackmarket and make money out of
it, I am happy, but if I see my friend,
Mr. Mathur, for instance, doing the
same thing, I become very angry
with him and say that he is a black-
marketeer. For this reason, I sub-
mit that we should try to exercise a
little bit of introspection and see
how far we ourselves contribute
towards corruption. I think that some
time ago we passed a law that both
the giver and the receiver of bribes
are punishable, and I am told that
that Bill will be brought into effect
very soon. It will go a long way
towards preventing corruption. Cor-
ruption has its roots in the present-
day social conditions. The problem
of the unemployed educated men who
get nothing to work on, who are
denied even the primary nhecessities
of life, who get no work to do, who
are labouring wunder very great
frustration, is the root cause of this
corruption. They are educated, they
are competent in many respects,
they want work but work is denied
to them, and their frustration leads
them to do all sorts of things like
toutism, things which they them-
selves believe to be undesirable,
but they have got to live somehow
or other, and that desire for living
leads them to do many things which
they themselves believe and know
are not proper and good. So, this
little piece of legislation which makes
certain types of offences cognizable
and tries to set up a few additional
courts for the trial of certain types
of people will not solve the problem,
but if any tinkering was ever
correct, it is correct in this Bill. To

make a sweeping statement and say
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that all officials are corrupt, that all
Ministers are corrupt, that all Mem-
bers of Parliament are corrupt is
nothing but an infantile perform-
ance. One who holds himself to be
responsible should never make a
statement like that. One can very
properly quote concrete examples,
concrete instances and point out the
spot where the trouble lies but to
make a sweeping generalisation is a
sign of folly, if I may say so. This
corruption can only be stopped if
individuals in their own way of life
take a sort of pledge that they will
never allow any corruption to be
indulged in through them, by them
or with their help. They themselves
should take a pledge that they will
remain incorruptible. What did we
do when we tock a vow of tempe-
rance or to wear khadi alone? We
took a pledge that we shall neither
purchase any foreign cloth ourselves
nor..... shall permit anybody to pur-
chase it. Similarly in the case of......

Dr. P. C. MITRA (Bihar): Pledge
betore whom?

Pror. G. RANGA: Before God.

Surt H. P. SAKSENA: Before
Divinity., Anyway, we took that
pledge. If this measure is not
thought to be proper. in this year of
Grace 1955, we can ask for some
other measure to be brought for-
ward. Some time ago I suggested
to the hon. the Railway Minister that
all future entrants into the Railway
Administration might be required to
sign a form in which they should
declare that they would never
indulge in any kind of bribe-taking,
a very simple form, a universal form
for the entire Railway Administra-
tion for each new employee to
sign. That will produce a psycholo-
gical effect on his mind and when-
ever he unfortunately and subse-
quently tries to enter into any
corrup: practice, he will think of
that form which he had signed, just
as we also think of our having taken
the oath of allegiance to the Consti-
tution. That sort of pledge would
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have served the purpose of prevent-
ing corruption to a very large extent,
but unfortunately my suggestion was

not accepted by the Railway Minis-
ter.

Sir, this Bill, as the Deputy Minis-
ter for Home Affairs himself said, is
a very simple one. Except for the
fact that the matter behind it is
very important, the Bill itself has
got only a few clauses in it. I hope
it will to some extent remove corrup-
tion which as my friend, Mr. Bisht,
said is in existence but which is not
so horrid, which is not so much that
it is bringing disgrace and ignominy

on the administration. We don't
have anything good to say for what
the  Administration has done.
Unfortunately we have been

accustomed to looking at things with
juandiced eyes. All that we see is that
this Administration is full of corrup-
tion, hasno good pointsin it which is
indeed unfortunate especially when
such remarks come from the mouth
of those persons who are sharers, who
are co-sharers, in the administration
of the country. If there is corrup-
tion in the administration of the
country, all our countrymen includ-
ing my friend, Mr. Mathur, are res-
ponsible for that corruption. So, I
invite him to do some self-intros-
pection. I believe that the best
method of preventing corruption is
the psychological weapon of each
and every individual observing the
rule of not indulging in any corrup-
tion himself, and thus, when all indi-
viduals are incorrupt and incorrupti-
ble, then the entire nation will
become incorrupt.

Surr T. BODRA: Mr. Deputy
Chairman, I am very thankful to you
for giving me this opportunity for
expressing my opinions also on this
Bill. I was not 'surprised to hear
the good speech of my learned friend,
Mr. Bisht, who has been a famous
lawyer and hag defended  anti-
corruption cases and perhaps he has
won in all of them to his credit.
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SHrr T. S. PATTABIRAMAN
(Madras): He was a public prosecu-
tor. He has no choice.

Surr T. BODRA: He could not
have been a public prosecutor. Had
he been a public prosecutor, he
would not have been here in this
House. His name will have been
struck off.

Mr. DEPUTY CHAIRMAN: You
were also a lawyer, Mr. Bodra.

Surr T. S. PATTABIRAMAN: He
cannot refuse engagement if a man
comes to him to take up his case.
That is an elementary principle that
my friend does not understand.

(Interruptions.)

Mr. DEPUTY CHAIRMAN: Order,
order.

Surr T. BODRA: This Bill does
nothing but make Sections 162, 163
and 164 cognizable. That means a
police officer can arrest those touts
and agents without any order in
writing from the Magistrate. That
means ab initio the police officer has
got the power to arrest any person
he likes. I dor’t think this amend-
ment will serve the purpose for
which the hon. Minister has brought
it here on the floor of this House. I
would like to know if there is any
step taken about the Indian Copper
Corporation of Ghatsila in Singbhum
district who take out Kyanite from
the mines, whose price is £20 per
ton, as this Company is having so
much of profit and they have been
avoiding payment of sales tax. Who
is responsible for it—whether it is
the Superintendent of the Sales Tax
Department or the District Magis-
trate of the District of Singbhum?
Who has taken the bribe? Your
honour will say that they are honest
but then it is palpably clear that the
State Government of Bihar is losing
heavily to the tune of crores of
rupees—and when this thing came to
light, certainly the Government of
Bihar went into it and have been

\

doing all that is possible to get the
money back; but under this Bill, how
do you prevent that corruption?
How does this Bill help you to put
a stop to such a thing? I don’t
understand it. Whom will the police
officer arrest? Is it the Manager of
the Company or the people who are
at the sales office in Calcutta or
whom? Who is the tout and who is
the agent, and do you think that the
officials or the District Magisirate of
Singbhum or the Sales Tax Depart-
ment do not know all this? Why
are they keeping silent or why did
they keep silent all along?

In my opinion corruptions are of
so varied a nature that it is very
very difficult to stop it with a Bill
like this. I wish the hon. Home
Minister had come forward more
boldly with some more drastic and
effective Bill to stop corruption. An
officer becomes corrupt not because
he is born corrupt but because his
superior officers make him corrupt.
An officer who is best in the office,
an officer who is working hard to the
best of his ability, an officer who
comes in time and leaves his chair
in time, an officer who has been
exerting all his brains to prove him-
self worthy of the post will not be
promoted. Why? Because he can-
not bribe the superior officers. His
immediate boss is his demi-God. An
officer who will all the time go
about oiling or who will resort to
all sorts of corrupt practices is the
man who will be promoted every
three years.

SHRI LAVJI LAKHAMSHI
(Kutch): May I know why the
superior officer is corrupt?

Surr 'T. BODRA: I want to know
from the hon. Minister how this Bill
is going to prevent such corruption.
When there are about 20 officers
working in the same Department and
you find that they were all recruit-
ed in the year 1940, one is now get-
ting Rs. 400 because of all these
tactics and the other is just in his
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initial pay and perhaps has not even
been allowed to cross his efficiency
bar because he is not stooping down
to corrupt methods to please his
superior boss. I don’t know how, if
sections 162, 163 and 164 are made
cognizable, they are going to help us
and to bring about efficiency in the
Government service or even in the
Railways or other services. In my
opmion, the whole thing appears as
waste of time and waste of paper—
not worthy even of the paper on
which 1t has been printed. By
making these sections cognizable
you don't improve upon the whole
thing.

Surt LAVJI LAKHAMSHI: What
is the positive suggestion of the hon
Member?

SHrI T. BODRA: I am not a mem-
ber of the ruling party to give you
my suggestions or to draft the Bill
for you.

Dr. R. P. DUBE (Madhya Pra-
desh): It does not prevent you from
suggesting. It may not be imple-
mented—that is a different matter.

SHrr T. BODRA: My suggestion is
to appoint a Committee of persons
belonging to the All India Service
and they should be vested with the
powers of going round to each and
every State independent of the State
Governments and to make enquiries
with the help of the Intelligence
Department, with the help of the
District DIB and SIB and other
Anti-Corruption Departments in the
State Government and they should
submit their report to this House, to
the Parliament, for discussion and
for action That will be an effec-
tive method to prevent corruption.
I have nothing more to submit.

Pror. G. RANGA: Mr Deputy
Chairman, on a number of previous
occasions Bills dealing with the ques-
tion of corruption had come up
before this House as well as the pre-
vious Houses. I did not wish to
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take part, although I feel strongly,
in those debates because there was
so much to be said on both sides—
from the side of the public, there
was also the wrong-doer—and from
the side of the service also, there
was also the wrong-doer. Now it
was always very difficult really to
condemn either of these parties out-
right and 1t 1s not just also and I am
not surpiised that my hon. friends
Mr. Bisht and Mr. Saksena took our
friend Mr. Mathur so seriously to
task. I don’t think Mr. Mathur
really wanted to make such sweeping
remarks but evidently on the spur
of the moment the strong feelings
that he has, which we all share,
against corruption seemed to have
mmpelled him to make those remarks.
It 1s necessary, as has been said to us
several times by successive Home
Ministers, that we should not say or
do anything which would discourage
honest officers and we are glad to
find that we have a large number of
honest officers,—not only m the
higher reaches but also among the
subordinate staff? It would be wrong
really for anybody to make an out-
right condemnation of all our officers,
whether they are subordinate or of
superior ranks and it 1s unfortunate
that some of our friends in their
anxlety to say something fine about
the superior staff, lightheartedly con-
demn the jumior staff. I don’t think
it s right but at the same time has
*not conie when we should have the
heart-searching whether all these
legislations that we have been passing
all these years, ever since we have

become free, in our legitimate and
righteous anxiety to put down
corruption, have succeeded in

achieving the desired end, and if so
to what extent, and 1f they have
falled, why are they failing? That
is the direction in which I would
like the Government of India, and
especially the Home Ministry to
really study this particular problem
and give it their best possible
thought and then come to this House
with their considered solutions and
ask this House to give them every
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possible support. I am sure that this
House as well as the other House
and also Members of different parties
would only be too willing to give

their wholehearted support to Gov-
ernment for the measures that they
would like to take.

Some of our friends have been

wondering what could possibly be
the solution. There cannot be any
one, sovereign remedy for this evil.
But there are plenty that could be
suggested. One suggestion was
made by my hon. friend over there,
from Bengal. I was glad to learn
just now that he was himself one of
the senior officers and he has resign-
ed his post because he did not agree
with the manner in which the
administration was being carried on
in that Department. All credit to him.
Now it is easy to pick holes in that
suggestion. But we have to think on
those lines. We know only too well
how many people approach Members
of Parliament, people who are them-
selves applicants for jobs before the
Public Service Commission, or the
Railway Recruitment Office or the
P. and T. Department and various
other bodies. They come with the
expectation that if we put in a word
in their favour, whatever might be
the rules for recruitment, these Com-
missions would give them jobs.

Many of us who are extremely anxi-

ous not to interfere with these Com-
missions run the risk of becoming
unpopular and yet we tell these men,
“You cannot reach the Commission
It is wrong.” Then they say, “No,
Sir. We have known of cases where
by influence some people were able
to get through, in spite of the fact
that there are competitive examina-
tions and all those high-level selec-
tions and so on.” Now, this is how
corruption starts. Just as my hon.
friend Mr. Saksena said, before we
ask anyvbody else to take this kind
of a vow, we, Members of Parliament
must first of all start and say we are
not going to allow ourselves this
kind of thing, but would keep our-

selves off all these various indepen-
dent commissions of recruitment, and
also Government officers who are
entrusted with the responsibility of
making appcintments.

We have known of a number of
Commissions and committees; but of
what earthly use are they? My
hon. friend Mr. Bisht who generally
makes such good speeches and makes
valuable contributions to our
thoughts, said: “We have had, the
Appleby Report.” There were a
number of other reports also. There
was the Gorwala Committee’s
Report. But we do not want any of
these commissions or committees. Do
we not know that there is corruption
in the Railways? There wag also a
Committee for it. Do we not know
that there 1s a terrible amount of
corruption in the Registration Depart-
ment, in the Land Revenue Depart-
ment, in the courts, whether they be
the High Court or the upper or
higher or top one?

AN Hon. MEMBER:
Works Department.

Pror. G. RANGA: Yes, and in the
Central Public Works Department
and the local Public Works Depart-
ment, oY the Import and Export
Control offices, in fact wherever there
are offices where some favours have
got to be distributed as between
some people and against various
others. Corruption has got into this
country. But I cannot appreciate
these sweeping remarks and the
impression created by the speech of
my hon. friend Mr. Mathur, that
suddenly corruption has sprung up at
once and that it has increased speci-
ally after we became free. I am not
going to go with him in that direction
and to that extent.

The Public

One thing is clear, that there is
corruption in this country. Merely
because it is much less now than
-what it was before freedom came,
we cannot be satisfiled with it
Merely because, it is much less
here than in many other coun-
tries, we cannot be satisfied. We
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are classed by somebody who came
to this country and stayed here for
about three months and looked at
things from the top, as one of the
fifteen very effictent governments,
but we cannot therefore, be satisfied
with the manner in which our Gov-
ernment 1s being run.

Sarr LAVJI LAKHAMSHI:
fhfteen, but twelve.

Not

ProF G RANGA: May be twelve
or even ten or three, that won’t do,
we have got to be the very first
government, 1f we want to be really
honest, if we want our Government
to be very effictent. Much more 1s
the need here than in the case of
America, England or other countries,
because they are rich and we are a
poor country It 1s from the poor
people that the money has got to
come 1nto the coffers of the Govern-
ment. And from the Government
coffers the money has got to go back
to the people It 1s an ordinary
axiom 1n public finance that a rupee
in our own pockets yields much
better social help than a rupee in the
Government’s hands It has been so.
But we would like to achieve the
socialism in which each rupee that
goes 1nto the Government's coffers
will be more valuable, will yield
more social help and welfare than a
rupee 1n the individual’s pocket. We
should aim at that And as I said,
the need here ig very great, because
we are poor, one of the poorest coun-
tries of the world. The need here 1s
greater than in the richer countries
and that is all the more reason why
we have got to see the difference
whether it is a tip or a bakshish or
a bribe I do not know how my hon
friend Mr Bisht committed himself
to that very wrong statement of his,
when he was talking about the rail-
way bookings and first and second-
class coaches, and so on Surely, if
that is the way in which we are to
look at corruption, then we can
excuse any amount of corruption in
this country. But we cannot really
go away like that. Between a tip
a bakshish and a bribe there is a

|
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great distance. It 1s not so much a
difference 1n the quantity of the
money. It 1s a qualitative difference.
Should we not be prepared to make
this distinction and say here that we

do put down corruption 1n this
country?

Sir, we have got our own Ministers.
I am glad to say, after having seen
the way 1 which Ministers are
behaving 1n very many countries, that
by and large, the largest percentage
of our Mimisters are remarkably
honest 1n our country. Here and
there there are a few black sheep
and that 1s where I would like to
make a remark In England, Sir, as
we all know, there was Dr. Hugh
Dalton He made a vicarious mis-
take. As he was going into Parlia-
ment, he chanced to have a short
talk with a journalist and without
knowing it he seems to have reveal-
ed just a very slight bit of a secret
of the Budget. He never knew it.
He made his Budget speech and
went out. And then he found
that the report was already there
m the evening papers. Imme-
diately he placed his resignation 1n
the hands of the Prime Minister,
Mr Attlee Mr. Attlee accepted the
resignation Now, that is the stan-
dard that ought to be maintained by
us And that standard has been
maintained by us at the Centre, in a
similar case The late Mr Shanmu-
kham Chetty was found fault with,
not by Parliament, but by his own
party which my hon friend Mr.
Mathur was prepared to condemn
autright in such a sweeping manner.
But the Minister came to Parliament,
made a statement and resigned his
job. That is the level to which we
have reached We have raised our-
selves to the level of the Mother of
Parliaments.

We behaved like that so well
but we have not been able to main-
tain that standard in so many other
cases and that is a great pity
Therefore, I want the Ministers also
to take the same kind of vow that
I want the MPs too to take, that
they should mot ever knowingly or
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unknowingly commit such a mistake
as to possibly be arraigned in this
House or in the other House publicly
and repeatedly by M.Ps., even ifit be
only under the shelter of the privi-
leges of the Houses. We only know
too well that some such accusations

were made and shelter was taken
behind the approval of the Prime
Minister. What could the poor

Prime Minister or even this Parlia-
ment do? It must be within the indi-
vidual judgment of right or wrong of
each one of these Ministers and each
one of them should be in a position
to say, ‘“This is not right. I seem
to have made a mistake in doing
things in that fashion. Now that my
attention is being drawn 1o this, I
feel that I should not have made
this mistake. I give in my resigna-
tion”. It may then be the privilege
of the Parliament or of the Prime
Minister to give back the same office
to him. He should be able to set
such an example. Unfortunately,
we have not yet reached that stan-
dard. We have had one example in
Punjab where the Minister for Educa-
tion was accused by the Opposition
as well as by some of the Members

of his own Party of having been
involved......

Seri H. P. SAKSENA: Jagat
Narain.

Pror. G. RANGA: .. in some

mala fide transactions. Although he
took a little bit more of time—I1 felt
so at the moment and he need not
have taken so much of time—he
offered his resignation and placed it
in the hands of his Chief Minister.

That is the standard which we
should aim at. I am proud of such
instances. Therefore, we are making

some progress. It is not as if I am
talking without my book when 1 say
that corruption is much less now.
Fortunately for us, in spite of the
obstruction offered by so many of
these administrative officers, high and
low, controls were removed. With
the controls removed, people are liv-
ing at peace with Government and
with society. They feel happier

because they do not find so many
occasions when it is necessary for
them to offer some bribe in order to
get the minimum of social conveni-
ences. So, to that extent, that is visible
evidence for us to say that corrup-
tion is much less. Nevertheless, it is
not so much less as to induce in us a
sense of complacdency; it is still a
considerable evil in this country.
We all know that all over the world,
the Orient has been said to be notori-
ous for corruption, not only in the
recent past but from the days of
Tamerlene, Babur and the Moghuls.
From the very beginning it has been
like that. May be so or may not be
so but today we only know too well
that in this country there is too much
of corruption. We have got to get
rid of it. How? One suggestion was
made by my hon, friend here. He
said that an honest officer is really
finding it difficult to get promotion,
Not that a very honest officer is
being demoted or kept down but
generally speaking, an honest officer
is finding it very difficult to get pro-
motion. Honesty coupled with inde-
pendence seems to be proving fatal.
A way has got to be found out to
help and assist and even encourage
honest and independent officers. I
cannot venture fo make any sugges-
tion; it is for the Home Ministry.
They must make some researches
into this matter. My friend, Mr. Bisht,
wag unnecessarily assailed by the
other friend and he was said to be
defending corrupt officers. No, it is
not so. A dquestion was put to him
and he was good enough to volunteer
information. He gave the informa-
tion and yet what has been the
experience? The experience of s0
many people is that in spite of so
many officers being prosecuted by the
Government, we are not able {o get
so many convictions, as many convie~-
tions as there ought to have been.
Not that T am condemning the courts
but the courts have also got to work
within certain regulations, staff
orders, standing orders, etc., so that

even if they swerve even by the
width of a string, by a hair’s breadth,
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my hon. friends here—and even ] were to go and see the villages,

purselves—would pounce upon the
eourts saying that the livelihood of
these people 1is being endangered
whereas, according to the common
law of our land and of England, the
rule of law, we have to consider
everyone to be not guilty until he is
proved to be guilty. All that is
true but we are unable to get as
many convictions as we ought to in
order to be able to strengthen our

services. But then, is there no re-
medy? There is the departmental
action. There is the question of not

promoting him, transferring him to
out-of-the-way places, punishing him

departmentally, ete, etc., without
coming within the mischief of the
usual law. Then there is the depart-

mental punishment that could be
written about, that could be pleaded
and defended. This kind of thing is
not being done as well as it ought
to be.

When my hon. friend was sitting
here, it came to my mind. There
was a lot of noise even in this House
in regard to the Hirakud Project.
Members of this House rose in revolt
against it and the hon. Minister had
to go into the matter as a result of
which efficiency there has improved,
honesty has improved and the
administration has also been speeded
up. Similarly, if only the Govern-
ments were to really take it into
their heads to get all the estimates
sent up to them and have them pro-
perly scrutinised, it would lead to a
lot of improvement. By doing that,
they would be able to discover how
much money is going out through
their fingers. Valuable money that
is being placed in their hands by
the poor people in this country Iis
being spent that way. Take the
Cuddappah-Kurnool Canal scheme.
Large areas to be covered by this
scheme consist of rock and yet the
scheme is to provide a rivettment
with cement flooring for the whole

of that canal even where there is
rock. This is how money is being
pocketted by the contractors. If one

villages in the neighbourhood, one
would be able to see thousands and
thousands of bags of valuable cement
which has been paid for by the Gov-
ernment. How does this happen?
Why is it that Government are not
able really to turn the searchlight on
their own C.P.W.D. as well as on the
P.W.Ds. of the States.

Mr. DEPUTY CHAIRMAN: Why
not pass on that information to
Government? It is also the duty of
public men.

Pror. G. RANGA: When' a thing
like that happens, a man like me
finds it more difficult than a junior.
That is why I take this opportunity.
My passing on that information does
not end there; I will have to
correspond with the authorities and
pursue the matter. It is not a job for
a senior Parliamentarian like me; it
is the job of a junior and a younger
man fo take up all such cases. At
my own level I have plenty of cases.

Dr. SarRimMAaTI SEETA PARMA-
NAND (Madhya Pradesh): Senior
Parliamentarians should have secre-
taries.

Pror. G. RANGA: My hon. lady
friend would provide me with a
secretary and also the wherewithal.
Unfortunately, I am obliged to be
the secretary for myself.

The Five Year Plan can produce
much more result if we can only stop
many of these leakages and we would
have to take steps. One of them is
what I have suggested now. At the
same time, Government will have to
do some research. We have been
making so many suggestions in this
House, not once but many times. All
these things have got to be specially
studied. It may not be possible for
my hon. friend, the Minister, in his
individual capacity to study all these
things and to come to some kind of a
conclusion but he should have a
research organisation.
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Mr. DEPUTY CHAIRMAN: Start
a research institute also?
Pror. G. RANGA: They should.

We are spending hundreds of crores
of rupees and 1 do not see why
we should not have a research

organisation. My hon. friend has a
number of these CILD. officers. I do
not know what exactly they are

called, but they are all over India.

Dr. P. SUBBARAYAN (Madras):
Central Intelligence Branch.

Pror. G. RANGA: I have come
across quite a number of very decent

people but they are not being
given all the help by the
State Governments at least not

as much as they ought to get.
When they collect information and
send it up to my hon. friend straight,
I find that in many cases proper action
is not being taken because some in-
terested people prop up these officers
thus trying the hands of the Central
Government. That is no excuse for
the Central Government. They have
got to devise ways and means.

Dr. P. SUBBARAYAN: They will
say, “autonomy of the States”,

Pror. G. RANGA: They can't leave
it at that. If necessary, let them come
forward with a proposal for a suit-
able amendment of the Constitution.
If the so-called autonomy of the
States comes in the way, let some
such amendment of the Constitution
be brought forward thus preventing
the States coming in the way of these
officers who collect information with-
out any casieism, parochialism or
linguism or relationism or cousinism
—whatever they call it—or nepotism.
Tt should be within the powers of the
Centre to see either through the Gov-
ernor or through friendly approach
to the Chief Ministers or the other
Ministers of the States that the offi-
cers against whom reports are sent
are not given any promotion. On the
other hand, they should see to it that
such offlcers are punished in a suit-
able manner or kept down, It is only
by some such method that it would

be possible for them to make use of
this legislation; otherwise, this legis-
lation wil] be a dead letter.

Mr. DEPUTY CHAIRMAN: What
time do you want for reply, Mr.
Datar?

SuHr1 B. N. DATAR: Only about 18
minutes.

Mr. DEPUTY CHAIRMAN: Order,
order. There are five more speakers.
Only one hour is left for the Bil], The
hon. Minister will take 15 minutes
and the other speakers six to seven
minutes each,

The House stands adjourned till 2.30
In the afternoon.

The House then adjourned
at one minute past one of the
clock till half past two of the
clock.

The House reassembled after lunch
at half past two of the clock, Mgr.
Deputy CHAIRMAN in the Chair.

Mg, DEPUTY CHAIRMAN: Mr. R.
P. N. Sinha. I wil] give seven minutes
each.

Surr R. P, N. SINHA (Bihar): Sir,
I will take less than seven minutes. I
heard with rapt attention all that Mr.
Bisht said—Mr. Bisht is not here......

Surt JASPAT ROY KAPOOR
(Uttar Pradesh): I will convey to him
all that you say.

Surr R. P. N. SINHA:......in the
speech that he delivered, I was
reminded of a famous bird that is
found in the deserts which refuses to
see reality and hides its head in the
sand, called ostrich. Sir, we all know
that corruption in the country has
been increasing in rapid strides and
for that we have not to go a long way.
We can see the signs of it here in
Delhi and at other places. During the
last rains we have had bitter experi-
ences and we all know what {rials and
tribulations we underwent in our flats
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and in our bungalows due to leaking
roofs, soaking walls and all that. We
all know that this is all the doing of
the C.P.W.D. contractors. That is one
evidence of how  things are being
done in the CP.W.D.

Now, in my own State I have often
noticed that officers of the Provincial
Civil Service, when they retire, retire
with a big fortune. In Patna, if any-
body cares to see, he will find big
palatial buildings built by retired
Deputy Magistrates and I want to ask
the Government whether they have
cared to ask such persons wherefrom
they got all this money with which
they have built such big palaces. I
had once suggested in my Budget
speech about two years back that a
Commission should be appointed to
investigate into the assets of all Gov-
ernment officers who are found to live
beyond their means. If such a Com-
mission was appointed many interest-
ing things will come out, more
interesting than the Man Singh Road
affairs. That is one suggestion that I
wanted to make to the hon. Deputy
Home Minister that an enquiry into
the assets of such officials must be
made, if he is really earnest—and I
believe he is really earnest—in root-
ing out corruption from this country.

Now, I welcome this Bill because,
after all, this is an attempt on the
part of the Government to stop cor-
ruption and it is an evidence of the
earnestness with which they want to
tackle the question. But the whole
thing is that in trying to do so, as Mr.
Bisht said, if you go by that round-
about method which so far you have
been fol'owing, it will mean a long
delay and the way in which corrup-
tion has been increasing in the coun-
try, it cannot be stopped as we
desire.

I am sorry that Mr. Mathur—he is
also not here—made certain referen-
ces to the Congress Party and to the

Ministers. So far as the Congress
Party  members are  concerned,
either here or in the local

legislatures, I must say that they are

(Amendment) Bill, 1855 1976

more earnest about wiping out cor-
ruption than the opposition. I am not
here to cite instances but I could cite
several instances in which I have
myself in my capacity as Chairman of
the House Committee come across
things that probably the Opposition
Members would not relish. With
these words, Sir, I accord my sup-
port to the measure.
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Dr. SerimMaTti SEETA PARMA-
NAND: Sir, I hope you will kindlv
note the time when I am beginning
because you are going by the time. I
am beginning somewhat late accord-
ing to the schedule that you have
allotted v1z of seven minutes each.

Mr. DEPUTY CHAIRMAN: You
want two or three minutes more, all

right.

Dr. SmrimaTt SEETA PARMA-
NAND: Mr, Deputy Chairman, I
support this Bill, but while support-
ing I would Ilike to make a few
#bservations. This is more or less a
ssrappy Bil), as it has got only three
or four clauses. 1 feel, when bring-
ing even such smal]l Bills—when
Government has taken nearly eight
years since the last Bill was passed.
in detecting what further powers
were required to bring the offenders
successfully in the clutches of the law
—Government might have as well
taken some more steps so as to make
the legislation more uséful, because
to deal with the problem in this man-
ner is, in my opinion, like tinkering
with the problem.

When giving the Statement of
Objects and Reasons, it would have
been helpful if Government had given
a short note—since this type of legis-
lation has come in—as to how the mag-
nitude of this type of offence has
increased, in how many cases it has

been possible to launch cases, how
many cases have been successful, in
how many cases the offenders have

| been convicted, and so on. That would
have enabled Members also to bring
in certain amendments, But to bring
a Bill in this form is, in my opinion,
not very helpful. Sir, there is another
thing which has to be considered
when trying to root out corruption,
and that is to appreciate the exact
meaning of corruption? Does corrup-
tion mean only taking of money or
whether it does not by implication
mean many other things? Whether the
kind of corruption which can be
brought within the ambit of this Bill
is not really encouraged by ignoring
certain other types of corruption?
May I ask whether it is not corrup-
tion if an officer were to accept cer-
tain presents during marriage cere-
monies? Whether it is not corruption
if an officer were to allow certain
arrangements for hig daughter’s or
son’s marriage to be done by his sub-
ordinate officers at their cost? Because
there is always an expectation
created in the minds of people
that certain services rendered gratis
should be returned in some other
way, it is nothing short of corruption.
Is it not corruption to give, as was
poinled out by Shri Ranga, promo
tions through nepotism? Is it not
corruption fo use influence in secur-
ing certain favours or certain jobs?
Is it not corruption to make certain
appointments against the recommen-
dations of the Union Public Service
Commission? And is it not corrup-
tion to deny promotion in deserving
cases and give it to somebody else
who is next in rank and does not
deserve it? I am mentioning all these
cases because by ignoring these or
condoning these, there is not the
moral strength left with Government
to check corruption at the highest
official level and that is why those in
power are emboldened to practise
corruption at the lower level where
money passes hands, and where you
cannot bring people within the pur-
view of this Act.

Take the case of the
servants. Even Class IV officers do
not escape corruption, Postmen and
other people are asking for tips. It

Government
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is well-known to many that those
who do not give tips suffer. It isin a
way derogatory on the part of people
who claim themselves as Class IV
Officers. The people who do not give
tips suffer and I am told—I have not
had that experience—that their letters
etc are not delivered pioperly

Mr. DEPUTY CHAIRMAN: Any

way, the hon, Member has not suffer-
ed like that. )

Dr  SHrimaTi SEETA PARMA-
NAND: Well, I would say that it
should be an accepted principle of
debate that personal inconvenience or
otherwise should not be a considera-
tion. Many people have complained
that no case can be put up before an
officer unless some money is passed on
either to the clerk or to the peon in
the office.

Mr DEPUTY CHAIRMAN:
take the case of poor people?

Why

Dr SeHriMmaTi SEETA PARMA-
NAND: These are the two people at
the lower rung of the ladder and
they have the boldness to tell people
that they should first go and correct
officers with corrupt habits at higher
levels and then they should talk to
them, What I am trying to say is
that, it is not either this class of offi-
cers or that class of officers nor people
of a particular party or position that
should be criticised. But what is to
be criticised is the climate that has
been created in the country and the
connivance that we have been pleased
to show to these things.

As a result, I feel that the remedy
should lie through educational
methods to create an atmosphere by
which it will be taken for granted
that, without any such laws, every-
body behaves as a very honourable
national of the country trying to raise
the honour of the country. I cannot
really explain this point in the short
time at my disposal, but I feel this
is the most important point. For such
reasons, 1t would be better 1f there
is co-ordination between the Educa-
tion Ministry, the Information and
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Broadcasting Ministry and the Home
Ministry which has to deal with the
detection and punishment of crime
and make provisions for these. When
these things are on the increase and
if the Home Ministry were to seek the
co-operation of the Education Minis-
try and ask them to devise ways and
means to improve child education
through children’s clubs or by wvari-
ous other means, that alone will pro-
duce lasting results. And the youth
of the country can be brought under
the influence of a nation-wide drive
for honesty and uprightness, It is
only then that we will be able to
have an honourable standard of ser-
vice and such examples of the type
which the hon. Prof. Ranga was
pleased to cite about England where
a minister would resign of his own
accord, or where he would hand over
his son to the authorities if he is

i found guilty and would not even mind

his being sentenced to
punishment, woulda be
our country too.

the highest
witnessed in

Last'y, I would like to say that we
here should also have to observe cer-
tain things. We are the law-makers
and for some reason or other, we
become law-breakers The hon Mr
R. P N Sinha was speaking on this
point and when he was speaking—
and from my experienc: of two years
on the House Committee—I thought
that he was going to reveal certain

things as a Member of the House
Committee, because ..
AN. Hon MEMBER: Which are

obvious to Members.

Dr SurimaTi SEETA PARMA-
NAND: We should rather put these
things on the proper forum for bring-
ing to the notice of people who should
know otherwise; from the highest
point of moral standard, not giving
publicity to breaking of Iaw is a kind
of corruption If vou were to read
books on moral philosophy, you would
find out that suppression of truth
which is meant for public good is con~
sidered a moral corruption. And just
from that point of view, I feel that
all of us responsible for making law
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have to see that no instance is cited
where we are charged with breaking
the law howsocever insignificant it may
be and no instance ig cited where by
breaking the law we are seeking pri-
vilege andonly when we put ourselves
in that standard
right, I feel, either to make such laws
or criticise others.

With these few words, Sir, I support
the measure.

Pror. G, RANGA: Sir, on a mat-
ter of personal explanation. My atten-
tion was drawn to the inappropriate
mode of an expression used while 1
was making my speech. I discovered
to have said ‘my hon. lady friend’
and I think they were right in telling
me that what I should have said was
‘the hon. lady Member.’

Surr M. COVINDA REDDY
(Myvsore): Sir, T am very glad to
support this Bill.

I do not believe that the Govern-
ment can expect that they would be
ending corruption by this Bill. It onlv
makes the way of the Government
smoother in prosecuting those who
are responsible, as agencies, for cor-
rupntion. In this connection, I would
like to give some suggestions. It
shou’d be the endeavour of every one
to end corruption. But under the
circumstances. it is very difficult to
tackle that. I am not going into the
auestion of the scope and nature of
thig evil I would only suggest that
the Government should be very seri-
ous in dealing with this rhatter. When
I say that, I do not imply that the
Government are not very serious.
When instances of corrupt officials
come to us and we discuss them with
the Ministers, they say, “He may be
corrupt; but he is very intelligent and
very smart” I have an example of
that kind and personal experience.
“He is a verv smart fellow. Mav be
he is corrupt.” If to your knowledge,
he is corrupt, the thing is there is
need to check it, I assure the Govern-
ment that there is enough talent.
There should be no feeling that they
deal with very high placed officials

\

have we got the ;

who are intel'igent and do their duty
very efficiently and that they would
fall short of intelligence or ability if
those officials are dealt with for cor-
ruption. I may assure them that it is
not true, There is enough intelligence
and talent in the country and they
may straightway deal with officials
without any fear of falling short of
administrative ability. That is one
thing.

Secondly, they do not expeditiously
go into any question when it is brou-
ght to their notice. I have in mind
somg examples, When we talk to
them about a complaint or give it to
them in writing, what the officers and
also sometimes Ministers do is that
they forward it to the concerned
officer with our letter. The result is
that the man who points out the diffi-
culty will be brought into the bad
books of the officials and those who
support corrupt officials, and no bene-

fit comes from that action They
" should know how'td deal with
these men. When Members of Parlia-
ment, who are responsible people,
bring a certain matter to their notice.
they should give serious thought to it.
Without disclosing the identity of the
Member they should find means to
verify. Of course, I do not expect
that they should go by the word of a
Member but they should verify when
allegation is made by a responsible
person. While I am sorry to point
out that this is not being done, I
would appeal to the hon, Minister to
see that sufficient confidence is placed
in the representations made by res-
ponsible peop’e, not only Members of
Parliament.

3r.m

Sir, corruption can be ended 50—80
per cent if they conduct administra-
tive inspections. During the British
regime, we must say it to the credit
of the British officers. everv office—
whether it is a taluk or district or
subordinate office—was being periodi-
callv inspected. In fact, failure to
inspect on the part of an inspecting
officer was dealt with very seriously.
Now this practice of inspecting offices
has practically ceased to exist. Ex-
pediting of cases by offering a Httle
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tip to the official concerned or the
delay caused in absence of an offer of
a tip will also be checked if periodi-
cal inspections are conducted. This, I
say without fear of contradiction.
will end 50—60 per cent of the cor-
ruption,

Then, somehow Government feel
shy of taking administrative action
against the corrupt official. 'The cor-
rupt official is shielded by a series
of officers for fear of their class being
discredited by exposing the corrupt
official or maybe thev too have a
share in the offence. This should not
be the attitude. If to the knowledge
of the Government an offlcial is cor-
rupt they must straightway proceed
with him administratively. What
thev do is to wait for sufficient evi-
dence to come up to support a legal
prosecution. Mr. Bisht pointed out
certain things. He as a Government
Advocate must have had good experi-
ence. I concur with him when he says
that it is very difficult to bring evi-
dence before a court of law to secure
conviction. The most effective way
of dealing with corrupt officials is to
take administrative action straight-
way.

I can point out hundreds of cases.
While going through the Public
Accounts Committee Report you will
find a number of instances where offi-
cers have been guilty to the know-
ledge of the superior officers, guilty
of misappropriation or guilty of not
following superior officers’ instrue-
tions, but their defau't has not been
noticed by the superior officers.
Though the thing has been pointed out
repeatedly by the Public Accounts
Committee, no action has been taken
in many cases. Well, this is a thing
which should be attended to immedia-
tely. I would support the suggestion
made by some hon. Member for the
appointment of a Commission to point
out to the Government the various
measures by which they can check
corruption So the Government
shou'd not rely upon this Bill very
much for ending the corrupfion They
must think of devising other measur-
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es to end corruption.
they turn their eye inwards to the
administration and have proper
checks, they will be able to end cor-
ruption to a very large extent.
Thank you.
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I am sure, if
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Surt B. N. DATAR: Mr. Deputy
Chairman, while giving general sup-
port to the Bill under consideration,
the discussion has rolled over to cor-
ruption in general, to imperfections
in administration and other matters
which, I might point out to this House
with a'l deference, have no direct
relevance so far as the subject under
consideration is to be taken into
account.

Sir, I would concede, as 1 have
already stated, that this 1s a Bill of a
limited application. I may, however,
point out to the hon. Lady Member
that it is not a “scrappy” Bill at all.
It has nothing scrappy about it. Let
the hon. Member understand that this
is a Bi'l brought in all seriousness to
meet a particular defect that Govern-
ment have in view for eradicating cor-
ruption. Will the hon. Member use
words after understanding their signi-
ficance fully?

Dr. SuHriMaTI SEETA PARMA-
NAND: It has no derogatory meaning
at all. “Scrappy” also means short,
sketchy, a fragment.

Surr B. N. DATAR: “Scrappy” is a
highly objectionable word. 1t is not
“scrappy” at all. Let the hon. Lady
Member understand it correctly. It is
a Bill which is very important and
which has certain objectives in view,
though I am prepared to admit that
it may not go to the extent of deal-
ing with general corruption. Sir, I
pointed out to this House already that
in the course of the administration of
the criminal law, as also of the Pre-
vention of Corruption A, certain
difficulties were found, and these three
difficulties have been taken into
account. And this limited Bill, which
is not really wide enough, I am pre-
pared to accept, has been brought
forward only for the purpose of meet-
ing that particular point in view. And
so far as the object that we have
in view is concerned, I am very happy
to find that almost all the hon. Mem-
bers, including those opposite, have
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accepted the position that the purpose
is quite laudable. Therefore, 8ir, it
is not necessary for me to say any-
thing more so far as the general
merits of the Bill are concerned. Sir,
during the course of the discussion,
my hon. friend. Shri Mathur, brought
in the Railway Ministry, brought in
a number of other circumstances also,
and some other Members also made
certain suggestions. Therefore, with
your permission, Sir, I would very
briefly, within five minutes, make a
reference to the points urged, and try
to meet them as far as possible.

Now, Sir, my hon, Ifriend, Shri
Mathur, stated that the Railway Min-
istry were not taking steps vroperly at
all, and that the Railway Ministry

were half-hearted, so far as the
acceptance of the various recom-
mendations was concerned. May I

point out to the hon. Member that the
Revort of the Railway Corruption
Enquiry Committee was received by
the Government of India on 9th July,
1955? The date may kindly be noted.
Sir, it is only five months now. And
then out of the 152 recommendations
that they have made—this Committee
has made 152 redommendations only
—even during the short time at their
disposal, the Railway Ministry have
already accepted 57 recommendations,
and thev are being given effect to.
Then, Sir, two recommendations have
been referred to the Home Ministry,
because the Home Ministry are con-
cerned with questions bearing on the
administration of the Special Police
Establishment. Then, Sir, three
recommendations have been referred
to the National Federation of Indian
Railwaymen for their consideration,
because corruption, you will find, has
certain outlets, and therefore, if the
whole field has to be tightened, then
this Railwaymen’s Federation also
have to take certain steps. Then, Sir,
one has been referred to the Ministry
of Education, And only in respect of
two recommendations i+ was found
that those recommendations were
very rigid. For example, 1¥ was recom-
mended that the Railway Public
Service Commission should not be
presided over by a retired officer.
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Now, Sir, so far as the Railway Public
Service Commission 1is concerned,
it has to deal with certain
highly technical matters, and Govern-
ment have not accepted the position
that all such Chairmen should always
be ex-Railway officers or other offi-
cers, but they say that they must
have certain discretion to find out
other men, and if any good ex-Rail-
way officers are available, then it
ought to be open to the Railway Min-
istry to appoint them.

Then, Sir, so far as one more
recommendation is concerned, that
recommendation, which deals with

the appointment of a high-powered
technical committee, has been kept in
abeyance for the time being, and the
other 87 recommendations, Sir, are
under examination. Under these cir-
cumstances, if this fact is taken into
account, that within five months,
nearly, or even more than that, half
of the recommendations have been
accepted, then it was not proper on
the part of my hon. friend to have
accused the Railway Ministry in the
way in which he did. Angd therefore
I would submit.....

Smrr. H. C. MATHUR: May I
request the hon Minister to refer to
the particular point that 1 raised? I
never said that they are not imple-
menting the recommendations of that
Committee. I raised a particular
point which was relevant to this mat-
ter. I referred to the recommenda-
tion particularly in respect of com-
bating corruption, and that particular
recommendation has already been
examined by the Railway Ministry,
and a particular action has been
taken, I criticised that......

SHrT B. N. DATAR: The hon. Mem-
ber will kindly note that-“while speak-
ing he did refer to the setting up of
anti-corruption departments, but
then in the heat of his argument,
while deve'oping that argument, he
made a very sweeping charge against
the Railway Ministry in general, and
he stated that the Railway Ministry
were half-hearted, so far as the
recommendations were concerned.
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And therefore, Sir, I had to meet this !

particular point specifically.

Now, Sir, even with regard to the
particular point that he has raised,
namely, the setting up of anti-corrup-
tion organisations in each Railway,
independent of the Administrations, I
might point out that the whole ques-
tion has been examined by the Rail-
way Ministry, and they have come to
the conclusion that the anti-corruption
organisation ought to function under
the Chief Security Officer of the Rail-
way, filrstly because it has an aspect
of the security work on the Railway,
and secondly because it has as its
head a senior police officer who would
be expected to direct investigation of
anti-corruption cases correctly. So
the House will find that the Railway
Ministry have taken up this question
of setting up anti-corruntion organi-
sations. The only difficulty was about
the procedure or the persons under
whom that particular administration
has to be run.

Then, Sir, I would like to point out
to the hon. Member, as also to the
House, that in that very report that
has been published, we have got very
clear statements to show that there
are other organisations also. For
example there is the public in general
which also has its own ob'igations, so
far as the eradication of corruption is
concerned. And I would point out
to the hon. Member how two import-
ant Unions, for example, the Railway
Employees’ Union, were approached
that if a particular officer has been
found to be corrupt, *hen he ought
not to continue as a member of that
Union at all, but the Railway
Employees’ Union did not accent this
position. And this is what the Report
itself has stated:

“We regret to say that the majo-
rity of the Railway Emp'oyees
Unions have given no serious
thought to the prevalence of cor-
ruption amongst their members. In
the evidence given by their repre-
sentatives, they invariably blamed
the higher officials and held that the

«  latter’s demands obliged the lower
" staff to indulge in bribery and cor-
' ruption. With this attitude of mind,
\ the Unions have taken no active
| steps to eradicate corruption from
among their members.”

Then, Sir, the business community
! also has been blamed. Paragraph 21
in this Report states as follows:

“During the course of their evi-
dence, Chambers of Commerce and
other Trade Associations frankly
admitted that they had not given
| any thought to the problem of
corruption so far as it was
encouraged by the trading com-
munity; nor had they thought of
taking any steps for its eradication.

Their organisations were mainly
interested in the problems that
directly affect the immediate

interests of their constituents.
however we feel, is a short- s1ghed
view.”

Then, Sir, I would also like to read
paragraph 23 which states as follows:

“One unfortunate feature wag the
tendency among many officials and

some non-officials to throw the
entire blame on our national
character.”

It would be wrong, Sir, to blame
the national character in general. And
then, Sir, I would just point out to
my hon. friend, who flaunted this
Report here yesterday and made a
very strong speech, that it has been
admitted by that Committee, in
paragraph 24, as follows:

“All this, however, does not mean
that there has been no improve-
ment in the working of the Rail-
ways over the conditions that pre~
vailed during or immediate’'y after
the last world war, Yet the extent
of corruption is still so great and
widespread that a concerted drive
will have to be made and sustained
for a long period to have any
appreciable effect.”

Therefore, I would point out to my
hon. friend that Government have
been absolutely serious, and even so
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far as the Special Police Establish-
ment 1s concerned, 1n that very
report 1itself, figures have been given
as to the cases enquired into by thé
Special Police Establishment so far as
general cases against officers in other
Ministries are concerned and also so
far as the Railway Ministry is con-
cerned, and I would point out to my
hon friend that in paragraph 176 they
have quoted various cases; eg with
regard to 1951, 1952 and 1953, you will
find that so far as the Delhi Special
Railway Poli¢» Establishment 1s con-
cerned, they dealt with higher offi-
cers, gazetted officers, and not with
the Jlower ranks. So far as the lower
ranks are concerned, whenever a cor-
ruption case comes up, it is dealt with
in the ordinary routine manner, So
far as gazetted officers are concerned,
so far as the higher officers are con-
cerned, the Government of India in
1951 registered 231 cases Two hun-
dred and twenty-two cases were sent
up for trial, and out of them, in 104
cases convictions were obtained. Also
figures have been given for various
other years also I would assure this
House that Government have no
desire to tinker with the problem, as
my friend Mr D Narayan pomnted
out Corruption has gone down,
though now more instances of corrup-
tion are coming in because formerly
during the British administration,
people were nervous to come forward,
but now they are coming forward I
would assure this House that Govern-
ment are absolutely serious so far as
the eradication of corruption is con-
cerned. I am very happy that certain
very constructive suggestions have
been made by my hon friends, Mr
Bisht, Prof Ranga and Mr Govinda
Reddy I am afraid that Mr Govinda
Reddy’s experience 1s not the general
experience at all Whenever any cases
either of corruption or of irregularity
are brought to our notice, unlesg the
letter 1s a very routine letter, we do
not allow the letter to pass on. The
letter remamns with us and in some
cases we do not even pass on to the
office the name of the private person
who hag given the information. In
most cases I may assure my hon.
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friend that we get the matter investi-
gated into independently or the person
against whom accusations have been
made, but 1n a very large number ot
cases, it often happens that, whenever
a Member of Paruiament sends some
information, the information 1s either
exaggerated or mm some (ases the
mformation 1s not correct at all But
whenever any cases of corruption
came to our notice, I may assure the
House that atter independent and
unblassed 1nvestigation, Government
have always taken action and Govern-
ment have not at any time departed
from their desire to see that jusuce is
done.

Then, Sir, I would point out that
we are taking very strong steps, so
far as departmental enquiries are con-
cerned, and 1 do not know of any
departmental enquiry which is being
carried on in the way in which my

hon. friend has described 1t, As a
matter of fact, we take a stricter
view 1n departmental enquiries

because here 1t 1s entirely for us to go
into the matter. Whenever the enquiry
officer’s report comes in, we take
very strong and severe action. I may
point out that only when we feel that
the ends of justice are not satisfled by
the punishment meted out atter
departmental enquiry that we take
the matter up to a court of law. You
will find that during the last so many
months Government have taken action
agamst very high officers, even Secre-
taries of the Departments of the Gov-
ernment of India, and this alone would
show that Government are neither
silent nor are they tinkering with the
problem of corruption, because Gov-
ernment desire that corruption has
got to go. Secondly, we are also try-
ing to tackle this problem by the
creation of two other Departments
One 15 the Organisation and Method:

Department which is dealing
with questions of inspection
and a number of , other ques-

tions so far as departmental efficiency
is concerned. In addition to this, as
the House knows, we have also got
a Vigilance Department. The object
of this Department is to see that all
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the circumstances in Departments
which tend to foster corruption are
removed. Though it is only three or
fowr months during which this
Department has been working, I may
inform the House that we have got
the co-operation and co-ordination
ot all the Ministries, and I am quite
confident that in the course of the
next few years, the combined efforts
of the Special Police Establishment,
the Organisation and Methods Divi-
sion and the Vigilance Department
will surely root out corruption to a
very large extent.

Lastly, we all know that the Bri-
tish Police, especially the London
Police, 1s extremely efficient, and
generaily they are above corruption,
but you will find that even there
«charges are made sometimes with
material and sometimes without
material I would invite the attention
of the House to certain comments
made by James Cowley m London
Notebook published in the Statesman
of 3rd December 1955 It would show
that there also such charges are
made, but the Policg there are taking
action almost 1n the same way as we
are taking action here

““The Metropolitan Police, or more
accurately those of their number
whose duties are in the West End,
are under a heavy cloud of suspi-
cion. Newspaper allegations of
widespread corruption in their
ranks have been refuted by the
Commissioner of Police, who took
the unusual step of calling a special
parade of C, Division (West End)
men to assure them of his personal
confidence in ‘their integrity and of
his support amidst the smearing
campaign which hag lately gathered
volume.”

You will find that this did not stop
there, because there might be black
sheep here and there Therefore,
after this—

“Sir John Nott-Bower did how-
ever admit the existence of black

sheep who brought the Force as a |

|

whole 1into disrepute It 1s this
admuission, coupled with the revela-
tion that a3 number of long-service
CID officers have been suspended or
moved from the West End, that has
increased public uneasiness.”

Therefore, you will find that things
are not so bright in othér countries
and so completely dark in India.

Human nature beming what it is, we
must carry on an eternal fight against
corruption, and whenever instances of
corruption are found, mnaturally we
have to take strong action to remove
not merely corruption but even suspi-
cion of corruption

Fhe-mation was—adepted

Mr DEPUTY CHAIRMAN:
question is:

“That the Bill further to amend
the Prevention of Corruption Act,
1847, and to make a consequential
amendment in the Criminal Law
Amendment Act, 1952, as passed by
the Lok Sabha, be taken into cone
sideration.”

The

The motion was adopted

Mgr. DEPUTY CHAIRMAN: We
sha'l now take up the clause by
clause consideration of the Bill. There
are no amendmentis to clauses 2 to 4.
The question is:

“That clauses 2 to 4 stand part of
the Bill”

The motion was adopted

Clauses 2 to 4 were added to the
Bill.

Clause 1 the Title and the Enacting
Formula, were also added to the Bill

Surt B N DATAR Sir, I move:
“That the Bill passed”

ProF G RANGA S, I wist
to congratulate the hon  Deput,
Minister for Home Affairs for the
last bit of phrase that he
used today that 1t 1s 1ihe duty of
the Home Ministry to see that not
only corruption is put down but alsc
even the suspicion of d¢orruptiop is
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eliminated. I wish to congratulate
the Minister on this, and I hope that
they would give full proof of this by

the results that they would achieve in
the near future.

Mr. DEPUTY CHAIRMAN: The
question is:
“That the Bill be passed.”
The motion was adopted.

REVISED PROGRAMME FOR
GOVERNMENT BUSINESS

Mg. DEPUTY CHAIRMAN: Before
we go to the next item. I have to
mform hon. Members that the Busi-
ness Advisory Committee, at its meet-

mg held today, ha> settled the
following revised programme for
Government legislative and other

business for the remaining part of the
current session:—

1. The Bu Councils (Valida-
tion of State Laws) Bill,

1955. 30 minu‘es
2. Amendments made by the

Lok Sabhain the Railway

Stores (Unlawful Possession)

Bill, 1955. 30 m:nutes
3. The Manipur (Courts) Bill,

1955. 1 hour

4. The River Boards Bill, 1955. |

5. The Inter-State Water Dls-js hours \
putes Bill, 1955.
The Citizenship Bill, 1955
The Insurance (Amendment)
Bill. 1155.

8. The Delhi (Control of Build-
g Operztions) Bill, 1955

9. The Prevention of Disquali-
ficattion  (Parliament and
Part ‘C’ States Legislatures)
Amendment Bill, 1955.

The Indian Ta iff (Second
Amencment) Bill, 1955 \
The Indten Tuiff (Thitd [ hours

Amendment) Bill, 1955. \

. 8 hours ‘
2 hours

.2 hou s

30 minutes

30

1.

12. The Apptopriaton Bill)
(Supplementary Demands
for Grants). 2 hous
The Anpropriation  Bill
(Demands  for Excess J

Grants) elating to 1950-51)
Discussion on the draft

Notifications on Nomenc]a-
rure of Decimal Coinage.

13.

|

\
14. ‘
1 hon
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The discussion on the S.R.C. Report
will commence on the 19th December
1955.

In order to be able to complete this
programme by the 23rd December
1955, the House should also sit on
Saturday, the 17th December 1955,
and dispense with lunch hour as and
when required.

Surr H. C. MATHUR: Mr. Deputy
Chairman, from the allocation of time
which you have just informed us, I
think it would be almost impossible
to give any fair treatment to these
measures which are coming up for
discussion before this House.

Mr. DEPUTY CHAIRMAN: That is
all the time that we have, We will
sit through the Ilunch.

Sarr H. C. MATHUR: But it is so
obvious that there are certain very
important implications and there are
certain very important questions and
if we are to rush through the busi-
ness like this, I don’t think it will

Mr DEPUTY CHAIRMAN: Your

Party was also represented on the
Committee.

Surt H C. MATHUR: 1 know it.
Mr. DEPUTY CHAIRMAN: The

Business Adwvisory Committee has

decided like that. We will sit through

lunch and if necessary, we may sit
beyond.

Surt H. C. MATHUR: What is the
use of our rushing through like this
and it is neither fair to this House nor
to any of us. Now you have allotted
half an hour for the Railway Stores
(Unlawful Possession) Bill and you
have allotted two hours for the Insu-
rance (Amendment) Bill. It took two
days in that House for that.

Mr. DEPUTY CHAIRMAN:
only a formal amendment.

It is



